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Kosi, Almora, for the year 1994-
95, together with the Auditors'
Report on the Accounts.

(b) Review by Governmant on the
working of the above Institute.

(c) Statement giving reasons for the
delay in laying the papers
mentioned at (a) above. [Placed in
Library, See No. LT-9347/96]

(1) Report and Accounts (1994-95) of
the LB.P Company Limited and
related papers

(i1) Report and Accounts (1994-95) of
the Bieoco Lawrie Limited
Calcutta and related papers

(iii) Memorandum of Understanding
between Govt, of India and Oil
and Natural Gas Corporation for
the year 1995-96

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI  SATISH
SHARMA): Madam, I lay on the Table—

(1) (1) A copy each (in English and
Hindi) of the following papers, under sub-
section (1) of section 619A of the
Companies Act, 1956:—

(1) (a) Eighty-seventh Annual Report and
Accounts of the 1.B.P. Company
Limited, Calcutta, for the year
199495, together with the
Auditors' Report on the Accounts
and the comments of the
Comptroller and Auditor General
of India thereon.

(b) Review by Government on the
working of the above Company
[Placed in Library. See No. LT-
9153/ 96]

(i) (a) Annual Report and Accounts of the
Bieoco Lawrie Limited, Calcutta,
for the year 1994-95, together
with the Auditors' Report on the
Accounts and the comments of the
Comptroller and Auditor General
of India thereon.

(b) Review by Government on the
working of the above Company.

(2) Statement (in English and Hindi)
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giving reasons for the delay in
laying the papers mentioned at (1)
above. [Placed in Library, See No.
LT-9152/ 96]

(iii) A copy (in English and Hindi) of
the Memorandum of
Understanding  between  the
Government of India (Ministry
of Petroleum and Natural Gas)
and Oil and Natural Gas
Corporation Limited, for the
year 1995-96. [Placed in Library,
See No. LT-9154/96]

Notification of the Ministry of Home
Affairs

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SYED
SIBTEY RAZI): I lay on Table, under sub-
section (3) of Section 146 of the Sikh
Gurudwaras Act, 1925, a copy (in English
and Hindi) of the Ministry of Home Affairs
Notification S.O. No. 978(E), dated the
15th December, 1995, amending the said
Act, together with a corrigendum thereon
[Placed in Library, See No. LT-9159/96]

Report of the Comptroller and Auditor
General of India for the period ended 31
March, 1995

THE MINISTER OF STATE IN THE -
MINISTRY OF FINANCE (DR. DEBI
PROSAD PAL). I lay on the Table, under
clause (1) of article 151 of the Constitution,
a copy (in English and Hindi) of the Report
of the Comptroller and Auditor General of
India for the year ended the 31st March,
1995 [No. 5 of 1996—Union Government
(Revenue Receipts—Direct Taxes)]. [Placed
in Library, See No. LT-9119/96]

SHRI S. JAIPAL REDDY (Andhra
Pradesh): The Prime Minister has been
indicted. ... (Interruptions)..

Srumfa ;- U B BR @
(SFGHT) 39 AYHT HTH $R B 2 (FIYT)
YR 1 XA SRR (@FET)

AT I3 WY (@YUH) I8 8y Wil
(HqHT)



199  Reports and Minutes
of the

Now, Shri Gundappa Korwar has to lay
reports and minutes of the Standing
Committee on Labour and Welfare....
(Interruptions)...

SHRI E. BALANANDAN (Kerala): We
want the Prime Minister to resign...
(Interruptions)...

THE DEPUTY CHAIRMAN: Shri
Gundappa Korwar.

REPORTS AND MINUTES OF THE
STANDING COMMITTEE ON
LABOUR AND WELFARE

~ SHRI GUNDAPPA KORWAR: Madam,
I lay on the Table a copy each (in English
and Hindi) of the following Reports of the
Standing Committee on Labour and
Welfare and the Minutes of the sittings of
the Committee relating thereto:—

(i) Twentieth Report on the Employee's
Provident Funds and Miscellaneous
Provision (Amendment) Bill, 1993.

(i) Twenty-Third Report on Action
Taken by the Government on the
recommendations/observations con-
tained in the Eleventh Report of the
Standing Committee on Labour and
Welfare on "The Ministry of
Labour— Demands for Grants,
1995-96.""
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SHRI S. JAIPAL REDDY (Andhra
Pradesh): The Prime Minister has no moral
right to continue in office. He has no right
to come to office. ...(Interruptions)...

SHRI SIKANDER BAKHT: The Prime
Minister should go, Madam.
.(Interruptions)...

THE DEPUTY CHAIRMAN: Shri
Janardan Yadav has to speak on a scam in
the Animal Husbandry Department in Bihar
in the Zero Hour. ...(Interruptions)...

SHRI S. JAIPAL REDDY: The Supreme
Court has divested the Prime Minister of the
CBI portfolio. ...(Interruptions)...

SHRI V. NARAYANASAMY
(Pondicherry): Madam, ...(Interruptions)!..

THE DEPUTY CHAIRMAN: Shri
Janardan Yadav has to speak on a scam in
Animal Husbandry Department in Bihar. ..
(Interruptions)...
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(Interruption's).

He has to go. ...

SHRI SIKANDER BAKHT: He has got to
0. ...(Interruptions)...
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The House is there to discuss.
...(Interruptions)... A
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1[ ] Transliteration in Arabic Script.



